IN THE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD
DIVISION BENCH
COURT -1

ITEM No.1
C.P.(IB)/105(AHM)2025
Proceedings under Section 7 IBC

IN THE MATTER OF:

REC Limited Applicant
V/s
Abellon Cleanenergy Limited Respondent

Order delivered on: 10/03/2025

Coram:

Mr. Shammi Khan, Hon'ble Member(J)
Mr. Sanjeev Kumar Sharma, Hon'ble Member(T)

PRESENT:
For the Applicant :Proxy Adv.
For the Respondent
ORDER
(Hybrid Mode)

This petition has been filed by the Applicant i.e. REC Limited under Section 7(1) of
the Insolvency & Bankruptcy Code 2016 (hereinafter referred to as “IBC, 2016”) read
with Rule 4 of the Insolvency and Bankruptcy (Application to Adjudicating Authority)
Rules, 2016 (hereinafter referred to as “IB (AAA) Rules, 2016") for initiation of
Corporate Insolvency Resolution Process (CIRP) against the Respondent i.e.
Abellon Cleanenergy Limited, to appoint Interim Resolution Professional (hereinafter
referred to as “IRP”) and declare the moratorium for having defaulted in payment of
its outstanding financial debt amounting to Rs.15,06,48,668/-

It is stated that corporate guarantee was invoked by the Applicant vide notice dated
08.10.2024, Annexure-A/10 but no proof of delivery of the same has been annexed
with the petition to ascertain the invocation of the guarantee. Further, there is no
exact date of default mentioned in the Form-1 in respect of the
Respondent/Corporate Guarantor.

Further, the Applicant has annexed Form-D being Record of Default in which Date of
Default is stated to be 29.06.2024 which can’t be the Date of Default in respect of the
present Respondent/Corporate Guarantor. In view of notice is given to the Applicant
of seven days to rectify the defects in terms of Proviso of Section 7(5)(b) of the IBC,
2016.

Re-list for preliminary hearing on 21.03.2025.
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